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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART-II

(General information relating to Legislative & other matters)

Thursday, the 19th December, 1996/Margshish 28, 1918 (Saka)

No. 301

(D) Camengement of Eleventh Session of the First Legislative
Assenbly of theNational Capital Territory of Delhi.

Menbers are informed that the Eleventh Session of the First
Legislative Assembly of the National Capital Territory of Delhi will

_camence on Monday, the 06th January, 1997 at 11.00 A.M. in the Assenbly

Hall, Old Secretariat, Delhi. The Lt. Governor shall address the Menmbers.

(2) Allotment of days for the transacﬁon of Business during the
Eleventh Session.

The  sittings of the Legislative . Assembly for the transaction of

business have been tentatively fixed for 6, 7, 8, 9, 10 and 13 January,
-1997. : .

The provisional calendar of sittings is annexed.

(3) Time of sitting of Legislative Assembly.

Except on 6th January, 1997, when the L.G. shall address the menbers
at 11.00 A.M., the sitting of the Legislative Assembly .shall commence at

' 2.00 P.M, and continue till it is adjourned for the day, unless the Speaker.

directs otherwise.

(4) Notices of Questions and holding of Ballot.

Under Rule 30 of the Rules of Procedure and Conduct of Business, K not
less than .12 days clear notice of questions is required to be given by the
Members. Under Rule 33, the Members may give notice of only five questions
in a day including Short Notice Questions, Starred Questions and Unstarred
Questions. In case any menber gives notice of more than five questions

on any day, his first five notices will be taken up and rest of the notices
shall be deemed to have been rejected.

(5) Allotment of days for -answering questions during the Eleventh
Session (Rule - 34).

For the Eleventh Session, the days for answering questions by
Ministers in respect of various Departments have been set out as under:

Date of . Last Date Date of
Sitting of receipt holding
of notice ballot for
of questions determining

S1.No. Departments

for the priority
Departments for oral
indicated answers
in col.2
1 5 3. 4 5
1 Administrative Reforms, 07.01.97 24.12.96 24.12,96
General Administration upto 5.00 P.M.
Education, Tech. Edn., 3.00 P.M.

Vigilance, Labour,

College Education.
S e e o i e
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1 2 3 4 b

2 ' Home, Revenue, Planning, 08.01.97 26.12.96 26.12.96
Cooperative, Prevention of upto 5.00 P.M,
Food Adulteration, Jails, 3.00 P.M.

Welfare of SC/ST, Services,
Transport.

3 .Food & Supplies, Public 09.01.97 27.12.96 27.12.,96
Relation, Sales Tax, upto 5.00 P.M.
Gurudwara Elections, 3.00 P.M.

Finance, Social Welfare.

i Land & Building, Irri- 10.01.97 27.12.96 BT-12:90
gation & Flood, Industries, upto 5.00 P.M.
Medical & Public Health, 3.00 P.M.

Language.

5% Excise, Environment, Forest 13.01.97 30.12.96 30.12.96
& Wildlife, Development, upto 5,00 P.M.
Tourism, Elections, Employment , 3,00 P.M. -

Law & Justice, Urban
Development.

immediate effect.

2. A Member may give notice of upto five que

Starred and Unstarred Questions.

3.  Members may kindly note that if notice of any question is received
after the last date and time in respect of vari
col. 3 and 4 of para 5 above, such a notice sha

4. The clubbing of questions will be done in
questions on the same subject matter are received.
subsequently received and repeating in substance the same subject

Notices of questions for the Eleventh Session

stions in a day including

matier are liable to be disallowed (Rule - 28 (vi).

5. Members are requested to indicate clearly and legibly t
in respect of questions. 1f no priority is indicated,

be decided according to the rules.

bis Ballot will be held in the room of the Secretary at
Members are reques
make it convenient to witness the balloting of notice of questions

the dates indicated against each.
on the dates fixed for the purpose.

(6) Special Mentions Under Rule 259.

Hon'ble Speaker was
31st March, 1995, directions
mentions under Rule 259.
may give notice of the same by 11.00 A.M.
proposed to be raised. Balloting for fixing

regarding

first 10 notices will be held in the room of Se
Hon'ble Menbers are requested to participate in the b

each day.

Menbers are requested to confine the text .of the Special Mention
to 10-15 lines only and not to deviate from the ori

the same onthe floor of the House.

pleased to issue vide
procedure
Menbers who want to raise ma
on the date the ma
inter-se priority for the
cretary at 11.15 A.M. on

will be received with

ous departments vide
11 stand disallowed.

case several notices of
Notices of questions

heir priority
the same will

5.00 P.M.

ted to kindly

Bulletin Part-II1 dated
for raising
tters under Rule 259

tter

allotingo

ginal text vhile raising

special
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_ the Secretary by post.

) Private Members' Business .

The Hon'ble Speaker has been pleased to allot the sittings of the
House for Private Members Business as under: :

Private Menbers Resolutions - The sitting of the House to be held
on Friday, the 10th  January, 1997 has been allotted for Private
Menbers Resolutions. . The notices of Private Menbers'! Resolutions
- would “be received upto 3.00 P.M. on 3l1st Decenber, 1996 in respect
of Resolutions to be taken up on 10 January, 1997. Balloting for
only five Resolutions will be done in the roam of 'Secretary at 5.00
P.M. _on'#3ilst Decenber, 1996. Hon'ble Menbers are welcare to
participate in the balloting. : ST '

(8) Attendance Register

Kind attention of all the menbers is invited to Rule 237 of the
Rules of Procedure and Conduct of Business in the Legislative Assenbly
under which they have to mark attendance in the Register before the sitting
of the House is adjourned for the day. The attendance Register is kept
daily half-an-hour before the camencement of sitting in the left and right
lobbies. of the House. Members are requested to Mark their attendance

L thereinn every day.

St ped

(9) o . - Procedure of Notices

Kind attention of Members is invited to Rule 238 of the Rule of
Procedure -and Conduct of Business in the Legislative Assenbly which reads
as follows :-

"Every notice required by the Rules shall be given in writing
addressed to the Secretary and shall be delivered in his office
during workking hours.

(2) Unless otherwise provided in these rules, a notice received
in the office at hours after those specified in the preceding sub-
rule shall be treated as given on the next opening day".

(10) Every notice should be signed in ink by the Member giving the
notice, indicatin_g his division number and name in capital letters and
should be" deposited in the Assembly Notice Office. :

(11)  All notices delivered in the Assenbly Notice Office are date s tamped
and the time of receipt is also indicated thereon.

(123 The Assenbly Notice Office is responsible for transmission of the
notices to the Branches, Officers concerned without delay. Menbers
are, therefore, requested not to deposit their notices either at the Table
of ‘the House or with any other officer/branch of the Assenbly Secretariat.
If any Member does so, it is not likely to be taken note of.

(13)  The hours specified for the receipt of notices by the Assenbly
Notice Office are between 9.30 A.M. and3.00 P.M. on the date mentioned for
the same. Notices left at the Notice Office after 3.00 P.M. would be
treated as having been received at 9.30 A.M. on the next working day.. This
is not intended to preclude the members fram sending notices addressed to

(14) Communications on different matters may not be combined in one
notice or letter.

(15) Visitors' Gallery Pass

Attention of the members is invited to th directions issued by
Hon'ble Speaker under Rule 236 of the Rules of Procedure and Conduct of
Business in the Legislative Assenmbly with regard to admission to the
Visitors' Gallery. The directions, inter alia, provide that application
forms for issue of Visitors; Gallery Passes mist be submitted by 5.00 P.M,



P S e . " - -

on the working day previous to the date for which the Gallery Passes are,

required. For example, applications for Gallery Passes meant for sitting
of the House on 06.01.97 will be accepted upto 5.00 P.M. on the earlier
day i.e. 03.01.97. Similarly, applications for Gallery Passes for the
subsequent dates would be processed and issued in the like manner.

The seating capacity in the Visitors' Gallery being limited, not
more than two passes shall be issued to a Member for each sitting. No
admission cards for the Visitors' Gallery will ordinarily be issued on_the

same day.

Note: - Members are requested to recarmmend issue of Gallery Passes only for
those visitors whose antecedents are well known to them.

(16) Parliamentary Conventioﬁs and Etiquettes

Attention of the Menbers is invited, inter alia, to the following
Parliamentary Customs, Conventions and Etiquettes required to be cbserved
by them: g

) The decorum and the seriousness of the proceedings of the
House require that no member should shout slogans of any
kind or sit on dharna in the pit of the House or stand up
on the seat.

119 Ruling given by the Chair should not be criticised directly
or indirectly, inside or outside the House.

131) Display of exhibits on the floor of the House is not in
order.

PARLIAMENTARY ETIQUETTES

i) A menber should keeia to his usual seat while addressing the
House. :

11) A menber should not sit or stand with his back towards the
Chair.

iii) . A member should not approach 'the Chair personally in the
House. He maysend chits to the Officers at the Table, if
necessary. : :

iwv) A member should not ' immediately leae the House after
delivering his speech, courtesy to the House requires that
- after delivering their speeches menbers resume their seats
and leave the House only aftewards, if necessary.

v) Nbgbers should not stand in the passage of the Chamber, they
should either sit downor go out.

vi) A meaber should not 'cross the floor' when the House is
sitting, i.e. he should not pass between the Chair and the
Menber who is speaking.

vii) Every menber should resume his seat as soon as the Speaker
rises to speak, or requests a member to sit down, and also
when any other member is in possession of the floor (i.e.:
speaking wiith the permission of the Chair) or has
interposed 'in the course of debate to raise a point of
order.

viii) It is not in order for menbers, other than Ministers, to
consult officials in the Officers' Gallery inside the House.

contd...5/-
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(17) IN CRDER TO MAINTAIN PROPER DECORUM IN THE HOUSE ALL MEMBERS ARE
REQUESTED NOT ‘10 BRING GELLULAR PHONES, PAGERS OR OTHER ELECIRONIC GADGETS
EIC. IN THE-HOUSE. IF THEY ARE IN POSSESSION THEREOF, THEY MAY KINDLY
ENSURE THAT IT IS KEPT SWITCHED OFF WHILE THEY ARE IN THE HOUSE.

NOTE: Attention of Menbers is invited to Rule 256

(1) which reads as
" “~follows:

Kind cooperation of menbers is solicited.

P.N. GUPTA
SECRETARY
DELHI LEGISLATIVE ASSEMBLY
(ELEVENTH SESSION )
PROVIS IONAL, CALENDAR OF SITTING
06 January, 1997 ' Monday L.G. Address (a_t 11 AM.)
07 January, 1997 Tuesday Govermment. Business
08 Jamuary, 1997 ' Wednesday ' Government Busines.s
09 Jandaﬁ, 1997, Thursday Government Business
10 January, .199? Friday - Private Members' Business
| (Resolutions)
11 January, 1997 : Saturday No fsitting (Holiday)
12 January, 1997 Sunday No sitting (‘Holidayl)
13 January, 1997 Monday Government Business |
P.N. mﬁ

SECRETARY



